
D:RECTORAttE GENERAL OF FOREIGN TRADE

DES―VI(F00D&M:SC)

Meeting No.06/17 for the licensing year 2016-17  he!d on 28.07.2016  to consider cases under

Duty Exemption Schemes(Chapter_4)of Foreign Trade Policy 2015-20 pertaining to Food&Mics.Products

underthe Chairmanship of Sh.J V Patil′ Addl.DGFT.Fo‖owing members were presentin the meeting.

S.No. Name of the Officer Designation Department

1. Sh. Karan Singh Sejwal Dy. lndl. Adviser MFPl

2 Sh.S.Ko Pandey Asstt. Director MSME(Food)

Officers in attendance
3. Sh.Yoginder Singh DDG DGF丁

4. Sh. Ratan Lal Meena FTDO DGF丁

Decision taken in each case is enumerated below. Ad-hoc norms fixed in this meeting are valid for a period

of 2 years reckoned from the date of ratification as per para 4.12(a)(vi) of Hand book of procedure (vol-1) 2O75-2O

updated as on 01.04.2015.
xxxx

The Committee noted the comments of MFPI vide their O.M. No. 4(3)12O1,5-DGFT dt. 06.06.2016 and decided to
request MFPI to furnish the revised comments as one of the import item vis 'Plastic Filter' has been mentioned

as 'packing material, in their comments which is not correct. The case is deferred for 01.09.2016
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Case No.:6/4/85-ALC3/2015
`Party Name:SRS UNISttRAW
PR!VATE L:A/11TED

Meet No/Date:6/85-

ALC3/2016

28.07.2016

Lic.No/Date:0310794569   Deferred
113.03.2015

Lic.No/Date:3410041320   'Approved

24.06.2015

HQ File:01/85/050/00036/AM16/:RLA File

103/95/040/01021/AM 15/

HQ File:01/85/050/00098/AM16/IRLA File

134/24/040/00081/AM 16/

Status:

Status:203         1Party NameJ.K.MALT PRODUCTS IMeet No/Date:6/85-
Case No.:2/13/85-ALC3/2015    1PVT LTD′                    :ALC3/2016

1                            128.07.2016

The Committee noted the comments of MFPI furnished vide their O.M. No. 4(38)/2075-DGFT dt. 16.06.2016. On

the basis of MFPI's comments, the Committee decided to fix the ad-hoc input output norms as under:-

Rtt T,yt,k,,P,S,9u'PIFI,,ti° naspilllll〔

llIIil」 Tム きヽり:`:

t蹴
|

fi'+.,: " 1t'', ;',. 1,,9,,; , r, 3!.nl:litf,a'' f,.. t,. i ! i '' ,'ll
liflrrd trr,rritr, ,b, J'lltl

Export ltem Qty lmport ltem Qty

lnstant Flavour Chicory Powder- C Tonner 1.00Kg Flavour C Tonner 0.001Kg

lnstant Flavour Chicory Powder-Peach 1.00Kg Flavour Peach 0.035Kg

I nsta nt Flavour Chicory Powde r-Ginger Extract 1.00Kg Flavour Ginger Extract 0.001Kg

lnstant Flavour Chicory Powder-Green Tea 1.00Kg Flavour Green Tea 0.030Kf

lnstant Flavour Chicory Powder-Lemon 1.00KR Flavour Lemon 0.001Kg
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The Committee noted the comments of CIFT furnished vide their letter No. 1(7)/FP/Sion/1S-fG dt. 25.04.201"6

and decided to call for the species of scallop in 'Frozen Scallop Meat' from the firm along with justification of
wastage claimed thereon. The case is deferred for 01.09.2016

V
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‐Case No.:2/19/85-ALC3/2015

Party Name:LUKE EXPORT

HQF‖ e:01/85/050/00188/AM16/‐ RLA File
l:53/24/040/00022/AM16/

Meet No/Date:6/85-

ALC3/2016

28.07.2016

Lic.No/Date:5310018555   1Deferred

19.01.2016              1

Lic.No/Date:0310802550   Approved

12.02.2016              1

IALC3/2016              1

128.07.2016              1

:Lic.No/Date:0210206072  1Deferred
114.08.2015              1

ALC3/2016              1

28.07.2016              .

Lic.No/Date:0210206631   1Deferred

22.04.2016

Status:

Status:205          Party Name:GADRE MARINE    Meet No/Date:6/85-
Case No.:15/20/85-ALC3/2015   EXPORtt PVT LttD            IALC3/2016

128.07.2016

丁he Committee noted that NC has approved a similar case ofthis ttrm for same export/impOrtitem in its M.No.
19 dt.03.03.2016 vide case No.799(in Adv.Auth.No.0310799343 dt.12.10.2015). The COmnnittee decided to

approve the case on repeat basis. RA may take consequential action as per policy/prOCedure.

Meet No/Date:6/85- Status:

HQ File

:01/85/050/00209/AM16/

RLA File

:03/94/040/00958/AM16/

206          Party Name:P KAGR:LINK
Case No.:28/13/85-ALC3/2015   ,PRIVAttE LIMITED.

:

HQ File:01/85/050/00124/AM16/IRLA Fi!e

l:02/24/040/00101/AM16/

207           1Party Name:P K AGRILINK

Case No.:10/6/85-ALC3/2016    1PRIVATE LIMITED.

HQ File:01/85/050/00037/AM17/IRLA F‖e

102/24/040/00007/AM17/

The Committee noted the comments of MFPI vide their letter no. 4(12ll2OL6-DGFT dt. 18.07.2016 and observed

that MFPI has provided wastage norms for one item only i.e. Hexane whereas the firm has applied for two item

i.e. Rice Bran and Hexane. Further, the value of by product has not been accounted for in the recommendation.

Therefore, the Committee decided to request MFPI to furnish the revised comments. The case is deferred for
01.09.20L6

Meet No/Date:6/85- Status:

The Committee noted the comments of MFPI vide their letter no. 4(12)12O76-DGFT dt. 18.07.2016 and observed

that MFPI has provided wastage norms for one item only i.e. Hexane whereas the firm has applied for two item

i.e. Rice Bran and Hexane. Further, the value of by product has not been accounted for in the recommendation.
Therefore, the Committee decided to request MFPI to furnish the revised comments. The case is deferred for
01.09.2016
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208             Party Name:N EVVBY TEAS

Case No.:6/19/85-ALC3/2015    0VERSEAS PV丁 .LTD.′

Meet No/Date:6/85-    IStatus:

ALC3/2016

28.07.2016

.Lic.No/Date:0210206449   ,Deferred
15,01.2016

The Committee noted the comments of MFPI furnished vide their O.M. No. a(6)/2016-DGFT dt. 19.05.2016 and
also observed that the firm has been requested to provide details of origin of inputs quantity-wise. However,
the firm has not provided the requisite information vide their e-mail dt. 02.05.2016. Since the blending ratio has
not been specified quantity-wise, it would not be possible to account for the imported item in export product.
Therefore, the Committee decided to ask the firm to furnish the quantity of inputs origin wise. The case is
deferred for 01.09.2016

HQ File

:01/85/050/00192/AM16/

209

Case No.:14/17/85-ALC3/2015

HQ File

:01/85/050/00162/AM16/

HQ File

:01/85/050/00081/AM16/

RLA File

:02/24/040/00183/AM 16/

RLA File

:10/24/040/00074/AM16/

RLA File

:02/24/040/00049/AM16/

Meet No/Date:6/85-

ALC3/2016

28.07.2016

Lic.No/Date:0210205962   1Defered

08.07.2015

Party Name:MARINE CHEM!CALS′  Meet No/Date:6/85-     Status:

IALC3/2016              1
128.07.2016              1
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107.12.2015              1

The Committee noted the comments of MPEDA furnished vide their letter No. ll(20l112074/MS-HO dt.
06.06.2016. MPEDA stated that they had already furnished the details vide their letter dt. 22.05.2007 in a similar
case of this firm. MPEDA recommended to adopt the same criteria in this case for fixation of ad-hoc input
output norms. MPEDA has confirmed that the Agar is obtained from Gelidium Seaweed is75%to 8% on dry
weight basis. Hence, 8% yield from Dried Seaweed Gelidium(lnput) is allowed, the Committee decided to fix
the ad-hoc input output norms as under:-

RA may take consequential action as per policy/procedure.

210            1Party Name:NEVVBY TEAS

Case No.:1/10/85-ALC3/2015   10VERSEAS PV丁 .LttD.′
Status:

The Committee noted the comments of MFPI vide their O.M. No. 4(61/2O1.6-DGFT dt. 15.03.2016. and also
observed that the firm has been requested to provide details of origin of inputs quantity-wise. However, the
'firm has not provided the requisite information vide their e-mail dt. 19.05.2016. Since the blending ratio has
not been specified quantity-wise, it would not be possible to account for the imported item in export product.
Therefore, the Committee decided to ask the firm to furnish the quantity of inputs origin wise. The case is

…………‐・…………_… い゙_一―……………………
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Export ltem Qty lmport ltem Qty
Agar Agar Powder Grade Food Bacteriological Microbiological
Pharma (made from Dried Seaweed Gelidium as imported).

4000.00Kg Dried Seaweed

Gelidium
50000.00Kg

deferred for 01.09.2016
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ldlに 161/85/三 6′i三6,AM14~  百LA 11と も」/95/40/776/AM14  1日 c.No/DateЮ 310765255
1                            1                            109,01.2014

.The Committee decided to seek comments from NatiOnal Sugarlnstitute′ Kanpur.

212 Party NameJMSOFER Meet No/Date:6/85- Status:

Case No.:8/17/85-ALC3/2013    MANUFACTURING INDIA PRIVATE IALC3/2016
ILIMITED,

:nq iii" :,oilasloioloorrr/nvrr+/ inm rit"
L1. t:371$loaOlo1toTl\Mt4/

丁he Commtttee noted the comments of MFPIfurnished vide theirletter No.4(1ソ 2013-DGFT dt.24.05.2016 and

obseⅣed that MFPi has not g市en the recommendation of One of the inputs(i.e.COCOa based Chocolate

Granules).The cOmmtttee decided to request MFPlto furnish the re― Vised cOmments.丁
he case is deferred for

01.09.2016.

IParty Name:M B SUGARS&
PHARMACEU丁!CALS

:LIMITED′

HQ File:01/85/050/00112/AM14/1RLA File
l:31/83/040/00108/AM14/

214          1Party Name:FERRERO INDIA

Case No.:23/6/85-ALC3/2016   1PV丁 .LTD′

Meet No/Date:6/85-

ALC3/2016
128.07.2016

128.07.2016              1

:Lic.No/Date:3110060429   1Deferred
125.09.2013              1

213        Party Name:lMSOFER      IMeet No/Date:6/85-
Case No.:9/17/85-ALC3/2013    MANUFACTURING INDIA PRIVATE.ALC3/2016

HQ File

:01/85/050/00050/AM17/

RLA File

:03/94/040/00165/AM17/

‐Meet No/Date:6/85-
‐ALC3/2016
128.07.2016

1Lic.No/Date:0310805006

30.05.2016

The Committee decided to

Status:

Status:

Deferred

remind MFPI to

12

The Committee noted the comments of MFPI furnished vide their letter No. 4(1)l2Ot3-DGFT dt. 24.05'20L6 and

observed that MFpt has not given the recommendation of one of the inputs (i.e. cocoa based chocolate

Granules). The committee decided to request MFPI to furnish the re-vised comments. The case is deferred for

01.09.2016.

V

事

The Committee noted that the comments are awaited from

expedite the comments. The case is deferred for 01.09.2016'

MFPl.

13
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Case No.:14/6/85-ALC3/2016

HQ Fi:e

:01/85/050/00041/AM 17/

Party Name:SuPERHOUSE LTD.′  ,Meet No/Date:6/85-
:ALC3/2016

128.07.2016

‐RLA File

:06/24/040/00010/AM 17/
Lic.No/Date:0610038401  1Approved

10.06.2016             1

iStatus:
:

|

Status:

Status:

14

The committee noted NC has approved some cases of this firm for same export/import item and observed that
2%owastage was allowed on inputs. Taking cue from earlier decisions of NC, the Committee decided to fix the
ad-hoc input output norms wilh2% wastage as under:-

RA may take consequential action as per policy/procedure.

216        Party Name:SWANI SPICE MILLS Meet No/Date:6/85-
Case No.:28/6/85-ALC3/2016    PVT.LttD. ALC3/2016

128.07.2016

15 HQ File:01/85/050/00055/AM17/RLA File
:03/95/040/00051/AM17/

217
Case No.:20/6/85-ALC3/2016

Party Name:FIELDFRESH F00DS  Meet No/Date:6/85-

PRIVAttE LIMl丁ED            ALC3/2016
28.07.2016

Lic.No/Date:0310804398   ‐Approved
04.05.2016

lLic.No/Date:0510398838 iDeferred
irr,99 _rgru_ I

MFPI. The Commiiiee 
-d".iail; 

r"rird MFpt i;
r\,
.a

The Commktee noted that NC has approved a similar case ofthis nrm for same export/i品
66た たさ品 in il M.No.

19 dt.03.03.2016(in Adv.Auth.No.0310800345 dt.20.11.2015). 丁he Committee decided to fix the ad― hoc input
output norms On repeat basis.RA may take consequential action as per policy/procedure.

HQ File:01/85/050/00047/AM17/RLA File

:05/23/040/00143/AM 17/

丁he Committee noted that the comments are awaited from

expedite the cOmments. The case is deferred fOr ol.o9.2016

SI.No. Export ltem Qty
1 Horse Riding Body protector for

Adult made from Rubber Sheet of
11mm & 22mm with net content of
Rubber Sheet of l-1mm of 631.30Sq.
Mtr and Rubber Sheet of 22mm
of2O44.2O Sq. Mtr

6313.00Nos 1l MM Rubber sheet

22MM RubberSheet

643.926Sq.     Mtr

including        2%

wastage

2085.00Sq.     Mtr

including       2%

wastage
2 Horse Riding Body protector for

Junior made from Rubber Sheet of
11mm & 22mm with net content of
Rubber Sheet of t lmm of 654.78 Sq.
Mtr and Rubber Sheet of 22mm
of2020.05 Sq. Mtr

7314.00Nos 1l MM Rubbersheet

22 MM RubberSheet

667.87Sq.Mtr

including 2%wastge

2060.451  Sq.  Mtr

including       2%

wastage.

16
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218
Case No.:22/6/85-ALC3/2016

Party Name:F[RRERO!NDIA

PVT.LTD′

Meet No/Date:6/85-

ALC3/2016

28.07.2016

Status:

17
HQ File Lic.No/Date:0310804207   1Deferred

26.04.2016               ‐:01/85/050/00049/AM 17/
RLA File

:03/94/040/00011/AM 17/

The committee noted that the comments are awaited from MFpl. The Committee decided to remind MFpl to
expedite the comments. The case is deferred for 01.09.2016.

ICaseNo.:7/6/8:iC3/2016     1[早
∫γ

Name:OSTERN PRIVATE

I               I

Meet No/Date:6/85-

ALC3/2016

28.07.2016

'Status:

18 HQ File

:01/85/050/00034/AM 17/
RLA File

:02/24/040/00015/AM 17/
Lic.No/Date:0210206672   ‐Deferred
10.05.2016

Meet No/Date:6/85-

ALC3/2016

28.07.2016

The committee noted that the comments are awaited from MSME(Chem). The Committee decided to remind
MSME(chem) to expedite the comments. The case is deferred for 01.09.2016.

財
Status:

19

220
Case No.:19/6/85-ALC3/2016

HQ File:01/85/050/00046/AM17/RLA File

Party Name:FIELDFRESH F00DS

PR!VATE LIMI丁 ED

Lic.No/Date:0510398844 Deferred
:05/23/040/00142/AM 17/ '17.06.2076

The Committee decided to seek written comments from MFpl. The case is deferred for 01.09.2016

221

Case No.:16/6/85-ALC3/2016

HQ File

:01/85/050/00043/AM 17/

Party Name:MARINE

HYDROCOLLOIDS
Meet No/Date:6/85-

ALC3/2016

28.07.2016

RLA File                   Lic.No/Date:101oo59510   Approved

110/24/040/00017/AM17/       .o7.06.2016               1

Status:

20

The Committee noted that NC has approved a similarcase ofthis nrm forsame export/i品
161tたさ品in its M.面。.

18 dt.18.02.2016 vide case No.743(in Adv.Auth.No.1010059292 dt.12.10.2015). The Committee decided tO

approve the case on repeat basis. RA may take consequential actiOn as per po‖
cy/procedure.

よい′
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222

Case No.:8/6/85-ALC3/2016

Party Name:ADANIF00D
PRODUCTS P1/T.LTD.

Status:Meet No/Date:6/85-

ALC3/2016
.28.07.2016

ILic.No/Date:2410041935
:22.03.2016

The Committee decided to remind MFpt to

IHQ F‖ e:01/85/050/00035/AM17/IRLA F‖ e

124/24/040/00044/AM16/

The Committee noted that the comments are awaited from MFpl.
expedite the comments. The case is deferred for 01.09.2016.

Status:

IDeferred~^~
|

decided to rem
MSME(Hosiery)to expedite the comments. The case is deferred for 01.09.2016.

「
Status:‐            224

iCase No.:26/6/85-ALC3/2016

‐23

i

,Deferred

The Committee noted that the comments are awaited from MFPI. The Committee decided to remind MFpl to
expedite the comments. The case is deferred for 01.09.2016.

ip;rty N-.;;iERRERo rr'rDtA - - 
iM;;t No/oate:olel-lr''-------

lPW.LrD, IALC3/2015
I 128.o7.2ot6

225

Case No.:3/3/85-ALC3/2016

24 HQ File

:01/85/050/00003/AM 17/

Party Name:PiONEER CALICOS

IPRODUCttS PRIVATE LIMITED

Meet No/Date:6/85-
.ALC3/2016

28.07.2016

RLA File .Lic.No/Date:3110066060

17.03.2016:31/83/040/00180/AM 16/

The Committee noted that the comments are awaited from MSME(Hosiery). The Committee
MSME(Hosiery) to expedite the comments. The case is deferred for 01.09.2016.

decided to remind

ψ。

:01/85/050/00053/AM 17/ 26.04.2016
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iCaseNo.:5/6/8::IIC3/2016
:

25面 ile~~~~~~

IParty Name:COMPAC丁 IND:A

:PVT.LTD.′

IRLA File

105/23/040/00150/AM17/

Meet No/Date:6/85-
ALC3l2OL6

28.O7.201,6

Lic. No/Date :0510398922
28.06.201,6

The Committee decided to

IStatus:
|

IDefeFred~
lremind MFPI

101/85/050/00032/AM17/

The Committee noted that the comments are awaited from MFpl.
expedite the comments. The case is deferred for 01.09.2016.

227

.Case No.:1/18/85-ALC3/2012

Status:

26 HQ File

:01/85/050/00114/AM13/

The Committee noted that

‐remind O/o the Tc′ Mumbal

RLA File

:06/24/040/00017/AM 13/

Meet No/Date:6/85-

‐ALC3/2016
28.07.2016

Lic.No/Date:0610028563

22.08.2012

the comments are awaited from o/o the TC, Mumbai. The committee decided to
to expedite the comments. The case is deferred for 01.09.2016.

228

ICase No.:6/6/85-ALC3/2016

27 1HQ File

:01/85/050/00033/AM17/

‐Party Name:COMPACTIND:A

IPV丁 .LTD.′

RLA File

.:05/23/040/00151/AM17/

Meet No/Date:6/85-

IALC3/2016
28.07.2016

Lic.No/Date:0510398923

28.06.2016

F瀞
～

|

隈僣罷3

The Committee noted that the comments are awaited from
expedite the comments. The case is deferred for 01.09.2016.

MFPI. 丁he Committee decided to remind MFPlto

229             Party Name:JABS

ICase No.:29/6/85-ALC3/2016    1NTERNA丁 10NAL PVT.LTD.

229 ‐Meet No/Date:6/85-
IALC3/2016

28.07.2016

Lic.No/Date:0310805654

22.06.2016

Status:

Deferred28‐ HQ File                    RLA File

101/85/050/00056/AM 17/      103/94/040/00933/AM16/

The Committee noted that the comments are awaited from MFpl. The Committee decided to remind MFpl to
expedite the comments. The case is deferred for 01.09.201G.

ψ
:

|             |

lDeferred



28.07.2016

う0 日
^E::^                      D:AE::ハ

                      lir Nハ ノnっ十o・∩21∩ Q∩民つAフ    nofarra月29 HQF‖e                     RLA F‖ e                     Lic.No/Date:0310805267   Deferred

:01/85/050/00054/AM 17/      :03/94/040/00095/AM 17/      07.06.2016

The Committee noted that the comments are awaited from MFPI. The Committee decided to remind MFPI to
expedite the comments. The case is deferred for 01.09.2016.

111■1蕊ふ:~臨評価而耐Ⅷ翻攣再“‐ PF~

: ZZt learty ruame:DREAM PLAST INDIA lMeet No/Date:6/85-

icase No.:171618s-^Lc3l2oLG lpw lro i*:Z*l:I i i28'o7 '2076

30 IRLA F‖e                     lLic.No/Date:3110066240

1:31/83/040/00034/AM17/      105.07.2016

IDeferred     .HQ File              RLA File              ttc.No/Datc
101/85/050/00044/AM17/      1:31/83/040/00034/AM17/      105.07.2016

The Committee noted that the comments are awaited from MSME(Chem). The Committee
MSME(Chem) to expedite the comments. The case is deferred for 01.09.2016.

decided to

31 IHQ File

101/85/050/00030/AM 17/

‐RLA F‖ e

:05/23/040/00037/AM 17/

Meet No/Date:6/85-

ALC3/2016

28.07.2016

Status:

Deferred

decided to remindThe Committee noted that the comments are awaited from MSME(Hosiery). The Committee
MSME(Hosiery) to expedite the comments. The case is deferred for 01.09.2016.

232          Party Name:FASH10N
Case No.:3/6/85-ALC3/2016     ACCESSORIES
I                 I|         |

I

32

233          Party Name:JEWEL CONSUMER  Meet No/Date:6/85-     Status:
Case No.:9/6/85-ALC3/2016     CARE PVT LttD               ALC3/2016

28.07.201628.07.2016

HO File                  RIA F‖ ρ                  lir No/nハ tFHQ File                      RLA F‖ e                      Lic.No/Date:3410042040   DeferredLic.No/Datc

07.04.2016:01/85/050/00036/AM17/      :34/24/040/00007/AM17/      07.04.2016             .

The Commktee noted that the comments are awaited from MSME{Chem).丁 he Commktee dec:ded to remind

.MSME(Chem)tO expedtte the comments.丁 he case is deferred for 01.09.2016.

さ、ヽ71、〉
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234
1Case No.:25/6/85-ALC3/2016

HQ File

101/85/050/00052/AM 17/

IParty Name:K.丁 .QUAL17Y

ICONttROL PVT.LTD.

IMeet No/Date:6/85-    iStatus:
ALC3/2016              1
128.07.2016              1

RLA File Lic.No/Date:0310803723   ,Deferred
i01,04.2016              1

ICase No.:2/6/85-ALC3/2016 CARE PVtt LttD

:03/94/040/01087/AM 16/

The Committee noted that the comments are awaited from MFPI. The Committee decided to remind MFPI to
expedite the comments. The case is deferred for 01.09.2016.

235 Party Name:KAMALA CONSUMER Meet No/Date:6/85- Status:

The Committee noted that the comments are awaited from MSME(G&C). The Committee decided to remind
MSME(G&c) to expedite the comments. The case is deferred for 01.09.2016.

The Committee noted that the comments are awaited from MFPI. The Committee decided to remind MFpl to
expedite the comments. The case is deferred for 01.09.2016.

ALC3/2016

28.07.2016

34‐ HQF‖ e RLA File

:01/85/050/00029/AM 17/      :09/24/040/00501/AM 16/
ILic.No/Date:0910063332   ‐Deferred
29.02.2016

Status:

The Committee noted that the comments are awaited from MFPI. The Committee decided to remind MFpl
expedite the comments. The case is deferred for 01.09.2016.

236

ICase No.:11/6/85-ALC3/2016

35,HQF‖ e

101/85/050/00038/AM 17/

iParty Name:MlD WEST GRANITE iMeet No/Date:G/85-l'i-
{PVT LTD lelcaTzoro
Ii l28.o7.zot6
IRLA File

:09/24/040/00528/AM 16/
Lic.No/Date:0910o63243

11.02.2016

Deferred
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.Case No.:15/6/85¨ALC3/2016

36 HQ File

l:01/85/050/00042/AM17/

IParty Name:AD!TI HEALTH OILS
IPRIVAttE LIM!丁 ED

IRLA File

l:02/24/040/00060/AM17/

IMeet No/Date:6/85-

IALC3/2016
128.07.2016

.Lic.No/Date:0210206805

101.07.2016

Status:

Deferred
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1  iCase No.:12/6/85-ALC3/2016

37 HQ File

IParty Name:HEMRAJ INDUSttRIES‐ Meet No/Date:6/85-

IPRⅣ
ATE LIMITED        ALC3/2016

1                            28.07.2016
|

雷
― |

:01/85/050/00039/AM17/

‐丁he Committee noted that the comments are awaited from MFPl.
‐ovn● J:十o,har・ハ林 _^い・ r TR^´ ^_^:― 」^`^__^」 `__ハ珀^^^^´ ´

The Committee decided to remind MFpt to

‐Lic.No/Date:0210206758
15.06.2016

Deferred

expedite the comments. The case is deferred for 01.09.2016.

:02/24/040/00047/AM17/

l  iCase No.:18/6/85-ALC3/2016   1Party Name:KAMALA CONSUMER

1  1                         1CARE PVT LTD
||

18臨脇高而
~|

IMeet No/Date:6/85-
‐ALC3/2016
128.07.2016

Committee noted that the comments are awaited from MFPI. 丁he Committee decided to remind MFPlto
|

ite the comments. The case is deferred for 01.09.2016.

The Committee noted that t
expedite the comments. Tht

Status:

‐Lic,No/Date:091oo63333   1Deferred
29.02.2016              1

ICase No.:13/6/85-ALC3/2016

||   __

|

39 iHQ File RLA F‖e

:02/24/040/00037/AM17/ 1温
rred~|

:01/85/050/00040/AM17/

The committee noted that the comments are awaited from MFpl. The Committee decided to remind MFpl to
expedite the comments. The case is deferred for 01.09.2016.

Meet No/Date:6/85-

ALC3/2016

28.07.2016

Status:

―|

Lic.No/Date:0310805007 Deferred
30.05.2016

The committee noted that the comments are awaited from MFpr. The Committee decided to remind MFpl to
te the comments. The case is deferred for 01.09.2016.~炒‐
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